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LEGISLATIVE ASSEMBLY.
Wednesday, 3td "'f'cl:)ruary; 198%,

The Assembly. met in the Assembly Chamber of the Council House at
Eleven. of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair. ' ' '

QUESTIONS AND ANSWERS.

.Smn_cs oF THE RoMaN CaTHOLIC MILITARY CHAPLAINS,

349. *Qazi Muhammad Ahmad Kazmi: (s) Are Government aware tha
the Defence Department pays the salaries of the Roman Catholic Military
Chaplains engaged for ministering to the spiritual welfare of the British
soldiers in India? _ ;

(b) Is the Defence Department making this payment ever since British
Roman Cathelic soldiers wers stationed in India?

(c) Is it & fact that the Archbishop, or the Bishop of each Archdiocese
or Diocese in India, took half the salary of these Military Chaplains when
they received it every month from the Controller, Military Accounts?

(d) If the answer to part (c) be in the affirmative, will Government be
pleased to state since when they had this knowledge?

(e) Is it a fact that the Defpnce Department is paying since April 1927
the salaries of the Roman Catholic Military Chaplains in & lump sum
yearly to the Archbishop or Bishop within whose Archdiocese or Diocese
they are serving? ‘

(f) Is it a fact that the Archbishop or Bishop, who receives the said
amount from the Defence Department, keeps half of it to himself and
distributes the other half to the Chaplains concerned?

(g) Are Government aware of this fact and, if so, since when?

(h) Will Government be pleased to state what amount has been paid
to the Roman Catholic Military Chaplains in India from November 1911
up till now? . A

(i) Is it & fact that only half of this amount was received by the Roman
‘Catholic Military Chaplains?

(j) Are Government prepared to ask the Archbishops or Bishops in
India to refund the amount they have retained to the Defence Depart-
ment? If not, why not?

(k) Are Government prepared in future to reduce the amount paid to
the Roman Catholic’ Military Chaplains in India to half?

Mr, G. R. P. Tottenham: The Honourable Member is referred to the
answer I gave to Mr. Asaf Ali's starred questions Nos. 174 and 175 on
the 25th January, 19387, on this subfect. 'As regards part (h) of his
-question, the time and labour involved in collecting the information will
mot be commensurate with the result achieved. .

(429 ) A
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SALARIES OF THE RoMax Catrory¢ MiLitaRy CHAPLAINS.

350. *Qazi Muhammad Ahmad Kagmi: (a) Is it a fact that the Roman
Catholic Archbishops and Bishops in India sent memorials in 1856 and
1874 to the Government of India, stating that a Roman Catholic Military
Chaplain cannot live under Rs. 400 per mensem?

(b) Is it a fact that up till now the Defence Department has not paid
more than Rs. 350 per month to any Roman Catholic Military Chaplain
in India?

(c) Is it a fact that since April 1927 the Defence Department has paid
at the rate of Rs. 300 per mensem per Militery Chaplain?

(d) Are Government aware that the Roman Catholic Archbishops and
Bishops were asking and receiving from the Government of India an in-
cressed pay for the Roman Catholic Military Cheplains on the one hand and
keeping half the amount to themselves on the other?

(e) Is it a fact that most of the Roman Catholic Military Chaplains in
India are under a Vow of Poverty? If not, what is their proportion?

(f) Is it a fact that the Roman Cotholic Archbishops and Bishops, who
sent & memorial to Government in 1874 and demanded a pay of Rs. 400:
per mensem Ior Roman Catholic Military Chaplains, were mostly them-
selves and the R. C. Military Chaplains concerned under the Vow of
Poverty?

(g) Is it a fact that since April 1927, the Government in the Defence
Department is paying the Archbishops and Bishops (R. C.) of India at the-
rate of Rs. 800 per mensem per Military Chaplain serving in the Army,.
and the Roman Catholic Military Chaplains concerned are actually receiv-
ing from them Rs. 150 per mensem? '

M:. @G. R. F. Tottenham: I would preface my answer with the:
general remark that there are no Roman Catholic Military Chaplains in
India.

(a), (d), (e), (f) and the second part of (g). Government have no:
information.

(b), (c) and the first part of (g). Yes, but there are no Roman Catholio:
Military Chaplains in India.

PAYMENTS MADE TO THE ROMAN CATHOLIC ARCHBISHOPS AND BISHOPS..

851. *Qazi Muhammad Ahmad Kazmi: Is the Defence Department pay--
ing to the Roman Catholic Archbishops and Bishops in India at the rate
of Rs. 7 yearly per British soldier as reat for a seat in the ‘Church, com-
monly called ‘‘Church Sittings Compensation’’?

Mr. G. R, Y. Tottepham: A fee of Rs. 7 per annum is paid to the:
Roman Catholic Ecclesiastical authority concerned for each seat that
is reserved for a Roman Catholic British soldier in any Roman Catholic:
Church which neither belongs to nor is rented by Government.
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CAPITAL INVESTED IN THE SHAHNDARA SAHMARANPUR LIGHT RalLwaY.

. *Qaxi Muhammad Ahmad Kazmi: Will Government be pleased
to state:
(a) the approximate or correct amount of capital invested in Shah-

dara Saharanpur Light Railway by the Company;
(b) the working expenses per year during the lust five years; and
(c) the gross and actual income per year during the last five years?

The Honourable Sir Muhammad Zafrullah Khan; (a), (b) and (c). I
would refer the Honourable Member to statement No. 5 on page 45 of
Volume II of the Reports by the Railway Board, for 1981-32, 1988-38,
und 1934-35, copies of which are in the Llhmry of the House. The report
for 1985-36 will, I hope, be available very shortly.

SUGAR-CANE TRAFFIC ON THE SHAHDARA BAHARANPUR Ligar Ramway.

353. *Qazi Muhammad Ahmad Kazmi: Will Government be pleased
to state:

(u) if they are aware that on the Shahdara Saharanpur Railway, four
passenger trains and seven to ten specials for sugar-cane are
run daily; if not, what is the correct nuniber;

(b) if they are aware that the whole traffic is managed by only
ten engines—twc of which are mostly under repairs in the
workshop; if not, what is the correct number;

(c) whether it is a fact that this number of engines was considered
necessary and was actually under usa when only four trains
were run on this line, prior to the development of sugar-
cane traffic; if not, what the number of engines and of daily
trains was six years ego;

(d) whether it is o fact that there has been no inerease in the
Loco. and traffic staff since the increase in traffic due to sugtr-
cape; if there has been an increase, what is the percentage
of increase; and

(e) whether they are aware that the Loco. and traffic staff are over-
worked since the development of sugar-cane traffic?

The Honourable Sir Muhammad Zafrullah Khan: With vour permis-
sion, Sir, I propose to reply to this and question No. 855 together.

These are matters of detailed administration on which Government
have no information. T am, however, sending a copy of these questions
to the Managing Agents of the Réilway Company for such action as they
may consider necessary.

ENFOROEMENT OF THE HoUms OF EMPLOYMENT RULES ON THE SHAHDARA
SAEABANPUR LIGHT RalLway.

354. *Qaxi Muliammad Ahmad Kazmi: (a) Will Government be pleased
to state whether the ‘Hours of Employment’ Rules are in foree on the
Shahdara Saharanpur Railway? If not, why not?

A2
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(b) If the answer to part (a) be in the affirmative, what measures do
Government propose to adopt for finding out whether the ‘Hours of Employ-
ment’ Rules are actually enforced on this Railway?  ~ =

(c) What is the extent of daily duties for the Loco. and traffic staff
on this railway ?

(d) Are the runnihg staff given any off days in a week? If so,
how many ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Iours of
Employment regulations have not been applied to the Shahdara Saharan-
pur Light Railway. The regulations are being extended ,'gﬂgl,ually to
the larger railways and have so far been applied to six of the Class I
Railways.  After -the regulations have been extended to the principal
Railways, their application to smaller railways will be considered.

(b) Does not arise.

(c¢) and (d). These are matters of detailed administration on ‘which
Government have no information.

SToPPAGE OF THE NIGHT PASSENGER TRAIN AT BARAUT, SHAHDARA
SAEARANPUR LiGHT RamLway.

1855. *Qazi Muhammad Ahmad Kezmi: (a) Will Government be pleased
to state whether it is a fact that the passenget train which leaves Shahdara
at about 19-30, reaches Baraut at about 21-30 and is stopped there till
8-30 am.? .

(b) Is it or is it not a fact that during the six hours that the train is

gtopped at Baraut, the lights are put out and the passengers are put to
great inconvenience ?

(c) Is it or is it not a fact that during these six hours thé engine of the
train is utilised for sugar-cane specials? If not so utilised, why is the
train stopped for such a long time at Baraut?

(d) If the answer to part (b) be in the affirmative, have Government
oconsidered the advisability of impressing upon the Shahdara Saharanpur

Railway authorities:the need for removing this grievance of the travelling
public?

(e) Is it or is it not a fact that, during the stoppage of the passenger
train at Baraut at the night time, many cases of theft take place? If so,
what steps do Government propose to stop such cases?

NON-GRANT OF OVERTIME OR SPECIAL ALLOWANCE TO THE TRAFFIC OR LOCO.
STAFF ON THE SHAHDARA SAHARANPUR LicET Ramway.

856. *Qazi Muhammad Ahmad Xagmi: (a) Is it or is it not a fact that
during the six hours the passenger train on the Shahdara Saharanpur Rail-
way is stopped at Baraut at night, and the engine utilized for carrying
sugar-cane specials, as mentioned in the preceding question, the engine
staff are paid no overtime or allowance for this extra work ?

(b) Is it or is it not a fact that during the sugar-cane season, when

the work of traffic is more than doubled, no overtime or special allowance
is given to traffic or Loco. staff? . R

+For answer to this question, see answer to question No. 353.
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(¢) Is it or is it not a fact that of the whole Shahdara Saharanpur Rail-
way subordinate staff only two persons are given an extra allowance, one
being the ?son of the Assistant Loco. Superintendent and the other an
electrician ?

The Honourable Sir Muhammad Zafrullah Khan: The matter conoerns
the administration of the Railway Company and is within its competence.

SUBORDINATE AND MENIAL STAFF ON THE SHAHDARA SAHARANFUR
LigaT RAILWAY.

357. *Qasi Muhammad Ahmad Kagzmi: (a) Is it or is it not & fact that
on the Shahdara Saharanpur Railway the menial and subordinate staff are
entitled to a leave of only 16 days on all counts in one year? Can they
get no other leave? If not, what is the extent of leave they can get?

(b) Is it or is it not a fact that the subordinate and menial staff have as
& genéral rule been given no promotions during the last nine years?

(¢) What is the total number of subordinate and menial staff, respec-
tively, on the Shahdara Saharanpur Railway and how many of them were
reduced during the last five years?

(d) Have Government considered the advisability of bringing pressure
to bear on the Shahdara Saharanpur Railway Company for giving a better
treatment to the subordinate and menial staff? If so, what measures have
they taken in the matter? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d). These
are matters of detailed administration on which Government have no
information. I am, however, sending a copy of the question to the
Manager and Engineer-in-Chief, Shahdara Saharanpur Light Railway, for
such action as he may consider necessary. I may also add for thp
information of the Honourable Member that the staff employed on this
Railway are not Government servants, but are the servants of the
Shahdara Saharanpur Light Railway Company.

ProvisioN OF LATRINE Firrep CoacmEs oN NigHT TRAINS ON THE
SHAEDARA SAHARANPUR LIGHT RaiLway.

358. *Qaszi Muhammad Ahmad Kazmi: What steps have been taken by
the Shahdara Saharanpur Railway administration to increase the proportion
of latrine fitted coaches on night trains since the assurance kindly given
by the Honourable the Commerce Member in reply to my gquestion No.
405, replied to on the 16th September, 19862

The Honourable Sir Muhammad Zafrullah Khan: The information i8
being collected and will be placed on the table of the House in due
course. : =

BROADENING OF THIRD CrLass SEATS OX THE SHAHDARA SAHARANPUR
& LagET RAILWAY.

359. *Qasi Muhammad Ahmad Kazmi: (a) Will Government be plensed
te state if they are aware that the recent steps taken by the Shahdara Saha-
ranpur Railway administration in broadening the seats of intermediate class
and raising the seats of the interrediate and second class compartients,

have removed the grievance of the public?
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{b) Are Government aware that the seats of the third olass compartments
still eontinue to be very narrow, wis., 16 inches in .old coaches and 143
inches in new coaches, and-are- quite- inadequate for the meeds of the
passengers, ‘and prove very uncomfortable ?

(¢) Have Government considered the advisability of persueding the
Shabdara Sabaranpur Rpilway.administration to, look to the comvenience
of the third class passengers and make the seats broad enough for
passengers to sit on?

The Honourable Sir Muhammad Zafrullah Khan: The information is
being collected and will be placed on the table of the House in due

18suE oF Passgs T0 THE REFRESEMENT RooM CONTRACTORS ON THE
NorTe WESTERN RAILWAY.

360. *Pandit Nilakantha Das: (a) Will Government be pleased Lo state
whether it is a fact that the North Western Railway authorities have
decided to change their existing policy concerning the issue of free passes
to the Indian refreshment room contractors, with effect from the 1st
February, 18877 :

(b) Is it contemplated to withdraw passes in the case of all Indian
contractors with the exception of only those cases where the contracts are
nob paying ? a

(c) Is it & fact that the European refreshment room contractors arc
entirely oxempted from the operations of this new policy to the extent
that in their cases the passes will continue to be issued as before ?

(d) Is it a fact that free passes will be issued in the case of those
Indian contractors whose contracts are not paying? If so, does mot this
principle also apply to European refreshment room contractors?

(e) Have the Railway authorities satisfied themselves that the European
refreshment room contracts are not paying enough and that they should
consequently continue to enjoy the concession of free passes, which is to
be stopped in the case of Indian refreshment room econtractors?

(f) Will Government be pleased to lay on the table a copy of
the new rules governing the issue of passes to the Indian refreshment
room contractors which are to come in force, with effect from the lst
February, 1987; and slso state the ressons for exempting the European
refreshment room and booketall contractors from the operations of the
new policy ?

(g) Ts it contemplated to introduce racial differences and preference in
the matter of issuing passes to contractors ?

The Homourable Bir Muhammad Zatrullah Khan: (a) and (c¢). Yes.

(b) Yes, but only in regard to those refreshment rooms for which
the issue of passes cannot be justified.

(@) The reply to the first part is in the affirmative. As regards the
latter part, the Agent states that there is only ome contractor for all
Buropean refreshment rooms, whereas Indian refreshment rooms are
generally worked by separate individual contractors. In.a few instances
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wheze the same contrector has two or more refreshmept rooms, each
is in most cases, managed by a member of the principal’s family residing
at the place where the vefreshment room is located. . '

(e) In view of my reply to part (d), this questions does not arise.

(f) I am placing on the table a copy of the inatructions issued by
the Agent to the Divigianal Buperintendents.

The bookstall contract for the whole line is, as in the case of the
Europesn refreshment rooms contraet, held hy ome firm. Both these
firms require passes to emable them to exereisa effentive supervision over
their work. =

(8) No.

Uopy of the instmuctions desued by tha Agent, North' Westers BRailway to  the
Divisional Superintendents.

Indian Refreshment Room Contractors : No passes will ordinarily be allowed to

contractors er their imspectors. In very special cases where a contractor has refresh-
ment rooms at twa or more stations p:rvyvhich the sales are not deemed to be sufficiently

remunerative & pass betwesn such stations may be allowed. The issue of such passes,
which will be rare, will be decidéd by this ‘office. Third class érockery card. passes
will be allowed as heretofore and wil be~iuue¢i by Divisionsl Buperintendents who
will see that the number of such passes and the length of sections for which they are
made available are restricted to what is actually necessary.

Third class provision card passes will be allowed by Divisional Buperintendents
only at stetions where fresh provisions are not, obtainable locglly and will be made
available upto the mearest station where such supplies are obtainable, and not in any
case beyond the nearest centre of supply fixed by this office from time to time. One
provision pass for the staff of comtractors at each atatiom is comsidered ample. Two
such passes should only be allowed when absalutely necessary; never more. These
passes will be kept in the custody of the Btation Master and issued only when

required.

Indian Restaurant (‘ar (owtractors.—It is not proposed to make any change in the
present policy which allows & second class or inter class card pass for the Contractor,
one inter ciass card per Inspector and letter of idemtification for the Manager and
servants for section of Jime en which Restaurant Car runs. These passes will be
issued by this offiee.

SysTEM OF sELLING VENDING UONTRACTS ON CERTAIN RAILWAYS.

361. *Pandit Nilakantha Das: (a) Is it a fact that Bir Guthrie Russell,
a8 Agent of the Great Indian Peninsula Railway, stopped the system of
selling vending contracts afber a fairly long experiment?

(b) Is it & fact that the Bengal Nugpur Railway authoritiee tried s
similar experiment and found it very defeetive?

The Honourable Hir Muhammad Eafrullah EKhan: (a) The system of
auctioning licenees for vending was abolished on the Great Indian Peninsula

Railway several years ago.
(b) Precise information as regards the previous practice en the Bengal

Nagpur Railway is not readily available.

SarLe or VENDING CoNTRACTS ON THE NORTH WESTERN RAILWAY.

362, *Pandi} Nilakanths Das: (a) Has the attentian of Government been
drawn to the statements in the Daily Hesald, Lahore, dated the 20th
November, Nos. 25, 26 and 80, regarding the sale of vending contiacts ?
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(b) Is it a fact that the members of the North Western Railway Ad-
visory Committee were taken by surprise by the Agent and were not
given enough time to comsider ‘and weigh carefully the proposal to tax
food-stuff of the passengers?

(c) Is it not & fact that some members have subsequently sent in a
notice of & motion to rescind the former resolution of the Committee?

(d) Is it not a fact that Lieutenant P. 8. Sodhbans, lately a member
of the North Western Railway Advisory Committee, has written to the
press, (Civil and Military Gasette, Lahore, dated the 5th December, 19863
condemning the proposal to call vending contracts through tenders, an
expressing the fear that the quality of food-stuffs would deterigrate and
that corruption in the form of dasturi to officials will start?

The Honourable Sir Muhammad Zafrullah Xhan: (a) Government
have seen certain of the articles that have appeared in the paper referred
to.

(b) T understand that at a meeting of the Advisory Committee the
matter was brought up by the Agent for discussion. It was open to the
Committee to ask for consideration to be deferred.

(¢) Government have no information.

(d) Yes.

AvoTioN oF CATERING CONTRAOTS *OR EUROPEAN REFRESHMENT RooMS ON
RAILWAYS HELD BY SPENCER AND COMPANY.

863. *Pandit Nilakantha Das: (a) Will the catering contracts for Euro-
pean Refreshment Rooms on Railways at present held by Spencer and Co.,
be also auctioned?

(b) Will these contracts be auctioned station by station? '

(c) Are Government aware that Spenver & Co. charge rates much
higher than bazar rates and make considersble profits and are in a better
position to be taxed than comtractors catering to the needs of poor lower
class passengers?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I am
not aware of any such proposal being under consideration.
(c¢) No. .
Lorey ANDp Ramway TrarriC.

864. *Pandit Nilakantha Das: (s) Do Government accept the complaint
that the lorry traffic is gaining strength as against the railways because of
the so many facilities that the lorry owners provide to the passengers?

(b) Are Government aware that the recommendation of the Advisory
Committee, if accepted, would simply add to the existing grievamces of
the passengers and divert traffic to the lorries?

The Honourable Sir Muhammad Zafrullah Xhan: (a) This is & matter
of opinion. .

(b) Government are not aware of any recommendation having been
made by the North Western Railway’s Advisory Committee, if this is
the Committee referred to, which would have the effect suggested by the
Honourable Member.

.
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COMPLAINTS AGAINST VENDING OF BAp Bturr ox'Ramway PraTromMs.

365. *Pandit Nilakantha Das: (a) Will Government state what arrange-
ments exist at present for redressing public complaints against vending of
bad stuff on railway platforms?

(b) Is it a fact that Divisional Superintendents are the final authorities
of appeal by the travelling public?.

The Honourable Sir Muhammad Zafrullah Khan: (a) Every complaint
is enquified into by or under the orders of the Divisional Superintendent
concerned.

(b) No, representations may also be made to the Agent.

TENDERS FOR CONTRAOTS OF HiNDU TEA AND REFRESHMENT - RooM, ETO.,
AT THE DELHI RAILwAY SraTiON.

366. *Pandit Nilakanths Das: (a) Has the attention of Government been
drawn to the notice issued by the Divisional Superintendent, North
Western Railway, Delhi, calling for tenders for the contracts of Hicdu
sweetmeats and bread and Hindu tea and Hindu refreshment room at
Delhi, in the face of comments in leading papers of the Punjab?

(b) Will Government state why tenders were not invited for a statiow
where business could be normal all the year round?

() Will Government state why these particular contracts have been
singled out and why tenders have not been invited for other contracts at
Delhi, such as, European refreshment room, bookstalls held by A. H.
Wheeler & Co, and other supplies at that station, and what is the reason
for this distinction?

The Honourable Sir Muhammad Zafrullah Khan: (a) I have not seen
the notice referred to, but understand that tenders were called for.

(b) and (c¢). I would refer the Honourable Member to the reply I
ggve to Mr. Sham Lal’s unstarred question No. 11 on the 25th January,
1937.

HicH PRICES CHARGED FOR BOOKS AND MAGAZINES, ETC., BY A. H. WHEELER
AND CoMPANY, LiMITED.

367. *Pandit Nilakantha Das: (a) Will Government state the amount
realised from A. H. Wheeler & Co., Ltd., for their contract of booustalls
on the entire North Western Railway system, and what concessivns are
allowed to them in the shape of passes and concession in freignt, and
how do these concessions compare with the amount realised from this
firm?

(b) Are Government aware that A. H. Wheeler & Co., is chsrging
much higher prices for books, foreign magazines, and other wares sold
at their various stalls than those prevalent in the bazar?

() If the reply to the above be in the. affirmative, what steps do
Government propose to take to bring their prices to the ievel of the baszar
prices? :
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The Homouralis Sir Muhammad Zafkullah Khan: () I would  refer
the Honourable Member to the agreement with Messrs. A. H. Wheele:
& Co., s copy of which is in the Library of the House. Pamiculars of
the extent to which passes and freight econcessions are utilised are not
savailable.

(b) and (c). I would refer the Honourable Member to the reply
-given by Mr. P, R. Rau, to Pandit Sri Krishna Dutta Paliwal's starred
«question No. 522 on the 19th September, 1985, and to the reply I gave
ta Mr. Joshi's unstarred question No. 88 on. the. 8th October, 1936.
If the Honourable Member will Jet- me bave a comparative list of the
-other articles to which he refers, the question of taking further action
will be considered.

‘CONOESSIONS ALLOWED TO SPENCER AND COMPANY AND INDIAN REFRESH-
MENT RooM aAND DiNiNg Car CONTRACTORS ON THE NoORTH WESTERN
RArLway.

368. *Pandit Nilakantha Das: (a) Will Government state the amount
-of subsidy allowed to Spencer & Co., for their dining cars on the North
Western Railway and other concessions allowed to this firm? -

(b) Are similar concessions allowed to Indian refreshment room and
-dining car contractors? If not, why not?

The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). I am
placing on the table a statement giving the information required.

—— e ]
Statement.

(a) No wsubsidy is paid to Messrs. Spencer & Co., for dining cars on the North
“Western Ihilwnyl.’ P pe 8

The following concessions are allowed to this firm in connection with their
«contract for dining cars and refreshment rooms : -

(1) They are allowed free use of dining cars, refreshment rooms, cellars and
other offices -comnetted therewith. T

(2) Cleaners engaged by them to work in their dining csrs are paid by the
railway at the maximum rate of Re. 15 per man per mensem. The total
number of cleaners is fixed at eight—for the eight dining cars, or one
cleaner per car.

(3) Cooking stoves and lamps are provided free by the railway.

(4) A sum of Rs. 25 per car per mensem is paid to the contractor for the supply
and maintenance of utensils and table equipment in dining cars.
Railway is not responsible for any replacements of crockery broken in fhe

U dining cars.

(5) Free passes are allowed for the carriage of all articles for the first equipment

of refreshment rooms and dining cars. : :

(6} Free passes are also allowed by the Railway for a suitable number of super-
vising and subordinate employees of the comtrictoar for the proper and
efficient conduct of business of the refreshment roome and dining cara.

(7) Articles for boma fide use in the refreshment rooms and dining car services
of the North Western Railway are charged over the North Western Rail-
way st the following reduced rates by goods trains at owner's risk :

Aerated water Empty crates and bottles . . At revenus rate.
Beer, wines and spirits . . . . . At half tarii rates.
iOilmanstores, ete.. . . . . . Ditto.

(8) The following commodities are carried by the Railway free of charge:

i{l) Twenty seers of fresh bazar provisions and poultry daily from determined
soarces of supply for each refreshment room when necessary.

\(ii) All the ice used in refreshment rooms and dining cars.
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(i) AL retwrn empty Loxes, haskets snd ather coverings im wlich the asticles
mentioned in (i) and (ii) above were carried.

(iv) All fish in ice sent from Karachi and other stations or game for the use of
dining cavs and for Lahore and other large rooms provided such provi-
‘sions are for the bona Ade use for meals served in these rooms or cars.

(b) With regard to Indian Refreshment Rooms and Dining Car contractors, the
«oncessions allowed to them compare as under: -

(1) Yes.

(2) No.

(3) Lamps are provided free but not stoves, the reason being that stoves are
not ordinarily used for cooking of Indian meals.

(4) No.

(5) No.

(6) Indian Dining Car contractors are allowed passes, but passes have been
withdrawn from Indian Refreshment Room contractors with effect from
lst February, 1837. The reasan for their withdrawal is that there is no
Indian Refreshment Room contractor that has a large number of refresl:
ment rooms to manage whereas Messrs, Spencer Co., have Refresh-
ment Rooms all over the Ruilway. There is thus not the same neceasity
for such constant travelling for the contractars of Indian Refreshment
Rooms, )

(7) No; except that merated water for bona fide use of the Refreshment Rooms
is booked at the first class goods rate.

éa} Items (i) and (iii) are allowed but not items \ii} and (iv).

In addition to the above, the following concession is allowed to contractors uf Iudidi

Refreshment Rooms 7

In the case of a refreshment room situated at a station where fresh provisions
are not obtainable locally, the Railway allows a third class frce pass to
the contractor or his servant, with 30 seers of fresh bazar provisions or
oilmanstorea for the refreshment room, available between that station and
the nearest source of supply, which will be determined by the Divisional
Buperintendent.

DEMANDS FOR SUPPLEMENTARY GRANTS IN RESPECT OF
RATLWAYS.

AvupiIr.

8ir Raghavendra Rau (Financial Commissioner, Railways): Sir, I beg
to move:

“That a supplementary sum mnot exceedinﬁ Rs. 20,000 be granted to the
‘Governor General in Council to defray the charges which will come in ceurse of
p;y;i&ut during the year ending the 3lst day of March, 1837, in respect of
‘Audit’."”’

Mr. President (The Honourable 8ir Abdur Rahim): Motion moved:

“That & supplementary saom not exceeding Rs. 20,000 be granted to the
‘Governor General in Council to defray the charges which will come in course of
P;ylc?ont during the year ending the 3lst day of March, 1937, in respect of
& u iti' "

Dr. Ziauddin Ahmad (United Provinces Bouthern Divisions: Muham-
adan Rural): I should like to know the reasons for this supplementary
grant. The ressons, given in the foot note at page 1 of the Book of

Bupplementary Demands, are very soanty. They do not give us any idea
48 to why this additional sum is required.
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Mr. N. M. Joshi (Nominated Nom-Official): Please see the Btanding
Finance Committee report.

Dr. Ziauddin Ahmad: Even in that report, I could not find any valid
reasons. Wili it be possible for the Honourable Member to give us some
idea why this thing was not foreseen at the time of the Budget? I do not
want to say that the sum is not needed. But what [ would like to know
is, why it was not foreseen at the time when the original Budget proposals
were laid? Why did these things come afterwards? After all whenever
any demand is made by way of supplementary grants a case ought to be
made out giving valid reasons for the same and why those things had not
been included in the ordinary Budget? What were the -circumstances
under which this appointment was necessitated?

Sir Raghavendra Rau: I have given as much detail as was available in
this office in the explanation to the supplementary demand. As my
Honourable friend would have noticed, the excess is only Rs. 20,000 out of
a total grant of 16 lakhs which is about one per cent. At least half of it was
due to the payment of a gratuity which was provided for last year but which
was actually paid only this year.

Dr. Ziauddin Ahmad: My point i not that the sum is not needed. My
point is why it was not forescen at the time of the regular Budget.

The Honourable Sir Muhammad Zafrullah Khan (Member for Commerce
and Railways): The Honourable Member himself has something to do with
budgets and could he assure the House that he has alwavs foreseen every-
thing right down to one per cent. of the total? If he says, ves, then I
admit we were to blame. If he has failed to budget correctly down to one
per cent of the total, surely he can realise that an excess of -Rs. 20,000—
it is reallv only Rs. 9,000, because Rs. 11,000 is a transfer of liability from

last year into this year—in a grant of over 16 lakhs is nothing to raise an
objection about.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 20,000 be granted to the
Governor General in Council to defray the charges which will come in course of

pxyl:]lent during the year ending the 3lst day of March, 1037, in respect of
0 u it"’)

The motion was adopted.

MiscELLANEOUS EXPENSES.
Sir Raghavendra Rau: Sir, I beg to move:

““That a supplementary sum not exceeding Rs. 1,47.000 ‘be granted to the
Governor General in Council to defray the charges which will come in course of

payment duringEthe year ending the 3lst day of March, 1837, in respect of
‘Miscellaneous Expenses’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

. “That & supplementary sum not exceeding RBs. 1,47,000 be granted  to the
Governor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst” day of Msrch, 1837, in respect of
‘Miscellaneous Expenses’.’’ : : i
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Babu Baijnath Bajoria (Marwari Association: Indian Commerce): 8ir, 1
should like to know why no Indian was appointed in the Railway Enquiry
Committee and why foreign experts have been brought in. Why are
Government so much enamoured of foreign experts? Have they no ex-
perts in India on railway matters? I would also like to know what is the
monthly salary which each expert is paid? When are they expected to
finish their work? I would also like to know whether their terms of refer-
ence include revision of goods tariff rates.

Sardar Sant 8ingh (West Punjab: 8ikh): Sir, from the accounts
published about this grant under Demand No. 3, the House will kpow
that about Rs. 2,18,000 are required for the purpose of the expenditure
which hus been incurred on the Railway Enquiry Committee. In -this
committee, three Members are working. Two are from England and one
from South Africa. Here it is stated that this Enquiry Committee was
appointed because the Public Accounts Committee demanded that such
enquiry should take place in order to find out ways and means of increasing
the revenues from railways. The Public Accounts Committee recommend-
ed that one expert should be called to go into this question. Instead of
that, three experts-have been invited from foreign countries to deal with
this matter. Naturally, Bir, the question divides itself into two parts, the
first is the 'question of policy and the second is the question of financial
liability ineurred in making such an enquiry. "As regards the question of
policy, the Honourable the Railway Member and the Railway Department
are expected to enlighten this House on the main point whether the rail-
wuys which are probably more in mileage here in India than in England or
Bouth Africa have not been able, during the last so many years of their
working, to produce experts of the capacity and calibre which England or
even South Africa can afford. By the appointment of foreign experts, the
implication is that India has not been able to produce such experts in such
a vast department where we spend about 90 crores annually on its main-
tenance. The second point is why, if the recommendation of the Public
Accounts Committee was accepted, why was it not accepted in its letter?
‘Why was not one expert called for, instead of three? The Honourable the
Mover of this Motion has not yet given an insight into the quertion of
policy which led the Government of India to depart from the recommend-
ation of the Public Accounts Committee. Then, there -is- a serious
omission, as pointed out by my Honourable friend, Babu Baijnath Bajoria,
that not a single Indian was associated with this Committee of Enquiry.
I think the Government could not have forgotten the boycott movement
which was inaugurated when the Simon Commission esme out to India to
make enquiries about the constitutional position of this country. Then, all
our public bodies, whether belonging to the extreme left or to moderate
‘sections, resented this attitude of His Majesty’s Government in appointing
& Commission without associating any Indians with it. In the case of the
present enquiry too, the voice of the people has been bqth {roxp the press
and the platform why no Indian was associated with this Enquiry
Committee. Though there is no question of boycotting this Committee
because I find that commercial bodies have been sending in represent-atlons
to the Enquiry Committee, still the feeling of resentment is there in the
country. I hope the Honourable the Commerce Member who is an Indian
himself and who must have been consulted when the personnel of th.xs
Committee was decided upon will enlighten this House as to why he did
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[Bardar Sant Bingh.]

not recommend the association of commercial bodies in this country with
the Enquiry Committee which mainly concerns the vital interests of
commerce and industry in this country.

The Honourable Sir Muhammad Zatrullah Khan: Recommend to whom?

Sardar Sant Singh: I am sure, the Honourable Member can get gentle-
men in this country who are more competent than those who have been
imported from abroad. Change places with me, and I will show how the
personnel could be appointed. N

A

The Honourable Sir Mubammad Zafrullah Khan: You are welcome.

Sardar Sant Singh: Now, coming to the financial side of the question,
at my request my Honourable friend, Sir Raghavendrs Rau, has beea
pleased to furnish the members of the Standing Finance Committee with
a statement showing the expenditure on the Railway Enquiry Committee.
I find that Sir R. Wedgwood, Chairman, gets £6,400, Mr. Stanier, Mem-
ber, £3,400, Mr. Cheadle, Member, £840, Mr. Forbes Smith, Assistant to
the Chairman for Rates and Statistics, £1,200, Mr. Kirkness, Joint
Secretary, Rs. 15,000, Mr. Strouts, Joint Secretary, £600, Miss Thompson,
Private Secretary to Chairman, £400, cost of passages Rs. 12,000, office
staff, —pay Rs. 6,000, allowances and contingencies Rs. 15,000. Total
£12,840, and Rs. 48,000, Grand Total Rs. 2,18,000. We have not been
supplied with further information as to what time will be taken by this
Committee to investigate and go into the matter and present their report
so that we may be able to judge whether the huge sums that have been
given to the members of the Committee are justified by the length of the
time that they have to take and the services that they are required to
render in order to write their report. I will, at the same time, ask the
Honourable the Mover of this motion to enlighten this House as to whether
the office staff which corts IRs. 6,000 consists of Indian personnel or foreigm
personnel.

8ir Raghavendra Rau: All Indians.
M. N. M. Joshi: As chaprasis.

~ Sardar Sant Singh: Stenographers and chaprasis probably. One point
mere. 1 want to know whether it was the decision of the Government of
India that these esteemed friends of ours, the experts, who have come from
foreign countries should bring their own Joint Secretaries and Private
Becretaries at the expense of this country, and whether the Railway Board
could not furnish them even with this personnel.

Sir Raghavendra Rau: One of the Joint Secretaries was from India—
Mr. Kirkness.. : :

Sardar Samt Simgh: Thank you. May I ask why others also could nos
bave beer furnished by the Ratway Board? ‘
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Mr. F. E. James (Madras: European): There is one small poimt which
1 should like to raise. I did try to raise it in the Standiag Finance
Committee, but failed to get a satisfactory reply far quite obvious reasons.
The point is why this charge should be debited to the Railway Budget and
not to general revenues. The Committee was appointed largely on account
of the failure of the railway finances to contribute to the general revenues;
its terms of reference were certainly wide. I believe they included o
reference to the general problem of road-rail transport and it seems to me
that this amount should properly be debitable to general revenues and not
to railway revenues. I wonder whether anybody on the Government side
could explain what wes not expleined to tme in the Btanding Finance:
Committee. 1 do not want to indulge in the pleasant pastime of criticisi
any Cominittee that is appointed for lack of Indian members, and I shou
like to say that, so far as this Committee is concerned, it is difficult to
conceive under the circumstances n better Oommittee for the partsoular
purpose for which it was chosen. But this question of debiting this amount
to the railway revenues is one that Y should like to hear more about. 1s it
to form a precedent in future when such Commritbees are appointed,—ior
instance if a Banking Committee be appointed, will the expeasse of guch a.
Committee be debitable to the Reserve Bank, and so on?

Mr, Lalchand Navalrl (Sind: Non-Muhammadan Rural): T will add a
few remarks to what has fallen from my Honoutsble friend, Bardar Sunt
Singh, I share fully his remarks with regard to the importation of experts.
from England. I do not think that there are mot mea in this coumtry who:
are competent to have joined this Committee. As one at least has been-
associated, it means that we have got experts in Indis, though I do hold:
that there are experts in the eountry who could have worked ¢Xxclasively
without foreign mid. 'The second thing that I desire to say is as regards
the procedure adopted by this Committee. They have issued no regular
questionnaire. Ordinarily, Committees issue questionnaires and they are:
answered by those concerned. The Honourable the Commerce Member-
said the other day that any man could send in his representation and it
would be considered. That is not proper. The more regular thing would:
have been to issue & questionnaire and then also to examine witnesses.
After all, the questions that the Committee are considering have been
brought forwarg and agitated by the commercial bodies and the public from:
s very long time and therefore on such an important matter there should be:
no witnesses examined is another defect. I also subinit that in thie matter-
it was very necessary that the members of the Railway Federation or of the
1ailway unions, who have all along been making representaticns to the-
Railway Board and pointing out defects, should have been called and
examined.

Sir Raghavendra Rau: The Committee met the Railwaymen's Federa--
tion on the 1st.

Mr. Lalohand Xewalrai: I am glad to hear that, but T do not know
if they were regulady examined. Some of them should have been examim-
ed on certuin points 8o that we might have known what the:y actually
placed before the Committee. 1 think it is, therefore, a very serious matter:
that such an important Cemmittee should do things so perfunctorily.
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8ir Oowasji Jehangir (Bombay City : Non-Muhammadan: Urban): Sir, |
'would like to know if the Committee are examining freight rates, and i
they are to advise the Government on this very important aspect of Rail-
way Administration, whether the Honourable Member will place its report
before this House for their consideration before he applies his own mind to
it, and whether he will take the views of this House into consideration
before any decisions are taken. I must also echo the sentiments expressed
here that it might have been advisable to associate an Indian financier
with this Committee...... :

The Honourable Sir Muhammad Zafrullah Khan: Nobody has so far

-given expression to that sentiment; other Honourable Members have so far
suggested railway experts? '

- 8ir Oowasfi Jehangir: There may be just that slight difference, but «n
TIndian, at any rate, who could have seen and explained the Indian
point of view, should have been associated with this Committee. These
gentlemen or most of them come to India for the first time and are to
consider & very intricate problem, s problem which has baffled several
Finance Members . . . . .

The Honourable Sir Muhammad Zafrullah Xhan: I am not objecting to
-what the Honourable Member is saying, I merely stated that no ‘other
Honourable Member has so far suggested a financier .

Sir Oowasji Jehangir: The Honourable Member, I think, was making
.2 mis-statement, when he said . . . . . . .

The Homourable Sir Muhammad Zafrullah Xhan: I was not. I said
that no previous Honourable Member had said that a financier should have
‘been associated.

8ir Oowasji Jehangir: If the Honourable Member will sit down and not
interrupt me, I shall finish in two minutes. What I did say was that I
+echoed the sentiment that an Indian should have been associated with this
Committee, and then I said that I think an Indian financier might have
been associated with this Committee, if a railway expert in India was not
4o be found—and I can understand that—two railway experts have had &
‘hand in this now and they have been advising Government but they could
«certainly have found an Indian financier to be associated with this Com-
‘mittee who would have looked at the whole question from the Indian point
.of view and explained to his colleagues what the feelings, in India, have
‘been on the railway question. Of course, I should have thought that from
past experience such a suggestion might have occurred to Honourable
Members of Government and they need not have been reminded of it after
‘it was too late. I do not mean to make any reflections on the personnel of
-this Committee. I have no doubt that it is the best Committee that the
Honourable Member could have got for the purpose but that does not in
any way decrease the validity of the argument that an Indian, whether he
‘be & railway expert or he be one with financial experience, might have been
associated, in order, if not for the benefit of the Government, at least to
‘ingpire confidence in the Indian public in the report that will be received.
‘T should be glad to have an answer to this question that I have alreadv
put to the Honourable Member, viz,, whether the Committee’s report will
the placed before this House for their consideration.
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Sir Muhammad Yakub (Rohilkund and Kumaon Djvisions: Mubam-
madan Rural): 8ir, although I may be guilty of repitition, I cannot reccrd
u silent vote on this important question before the House. Sir, I must
associate myself with the general feeling of resentment that prevails in
this country over the exelusion of Indians from the Reilway Enquiry Com-
mittee. I do not object to the inclusion of one or two foreign experts
from England or other countries but there is no reason why an Indian ¢ould
not have been associated with the Committee. In the Frst place, the
Honourable the -Financial Commissioner for Railways—whom 1 wish to
congratulate on his being recently knighted—hus not explained to the House
why no Indian was available. He has also not explained what is the past
experience of the Members who have been appointed to this Committee, as
regards railways in India. Have theyv ever travelled in Tndia? Do they
know the climate of the various provinces of India? Do they know the
conditions in which the rail-road motor competition is going on in the
country? Do they know the conditions of the slump in trade in this coun-
trv which has reduced the tariff receipts of the railwavs? I do not doubt
that these gentlemen are experts in their own countries. that thev know
their jobs very well, but I cannot ngree with my friend, Sir Cowasji
Jehung(ilr. when he says that it is the best Committee which could have heen
relected. . . . . -

Sir Cowasii Jehangir: T did not say it was the best; T said T assume so—
Rin)ce these Honourable Members are in the best position to know. 1 cannot
guarantee that it is the hest Committee.

Sir Muhammad Yakub: T am glad vou have explained vour mnosition,
but then there is one thing to which T must give expression and it is the
feeling that we, in India, strongly resent the inclusion of a gentleman from
South Africa in this Committee. We know how the South African Govern-
ment have been treating Indians; we know what laws are being enacted in
South Africa derogatory to the position and status of Indians there. Just at
present, we find that there is a piece of legislation before the South African
Parlinment which prevents inter-marriages between Europeans and Indiaus.
So if a countrv has been treating Indians so shabbily, it is adding insult
to injury if & man from that countrv is taken on this Committee and T
strongly protest against the inclusion of a gentleman from South Africu. T
do not anv anvthing deromatory to the gentlemnn himself. 1 think person-
nallv he muet he a very vood man; but when these are the feelings of
peenle in South Afrien against Indians, T think it is weninst our self respect
that we shonld invite n ventleman. however great an expert -he may be,
from South Africa to Indir to sit on anv Committee in our countev, Tt s
really a great nitv that the British Administration of 150 vears in  this
country has failed to produce any prominent expert to give opinions on
railway matters. We are not responsible for this. Tt is, in fact. the respon-
sibility of the British Government that they have brought suel inefficient
men into the countrr or that thev have not been able to train men, even
aftar 150 vears of British ndministration. who can be cnlled exverts. There
is one more point which T would like to know from the Honourable the
Finaneial Commissioner for Railwave and the Honourable the Railway
Member and it is this. Why was this sum not included in the gnnuaﬂl
Budget? When was jt decided that such a Cornifter waould he nm:omte'rl :
Before the Rajlwar Budget was presented to the Fouce last venr, T think
it had been decided that such a Committee would be aproinfed and that

i
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people would come from outside. o on & matter ot such great importance,
why was it not included in the proper Budget in order that the full House
could have got u greater opportunity to discuss this question? With these

remarks, 1 enter my protest against the wsy in -‘which this matter has been
dealt with.

Mr. N. M. Joshi: Mr, President, in the first place I would like to know
from the Honourable Member mcbargeof the Railways whether this Rail-
way Enquiry Commiftee is -onsidering the guestion of the treatinent given to
the third cliss passengers and  how .the neglect of third class
traffic and how the undue favour shown to the sacond c clyss and first
cluss pussengers adversely affects the revenues of the Indian railways. You
know, Sir, I have been trying my very best for several years to make the
Government of India realise that their best customer from the point of view
of pussenger traffic is the third class pussenger and how I have been point-
ing out how the Government of India have.been neglecting this traffic and
it is on that account how the Indian Railways are suffering in their reve-
nues. I would like to know whether this Committee is considering this
question of passenger traffic and the question of the partiality shown by
the Government of India towards second class and first class passengers
and the neglect of the third class passengers. I would like this Committea
to go thoroughly into this question and find out.in what direction - the
neglect shown by the Government of India so far for the comforts of the
third class passengers can be removed. Secondly, I would like to say a
word about the hebit which is growing an the Gevernment of India of hring-
ing experts from outside whenever we want any problem to be investigated.
T am not suggesting for a moment that we should not secure the advice of
an expert from outside on any- 6ceasion. I have also no desire to criticise
the personnel of this Railway Enquiry Committee from the point of view
of their knowledge of railway affairs in Great Britain, But I do feel that it
is a wrong practice and it is not to the interest of this country that we
should foﬁow the practice of bringing experts whenever we have to make
any inquiry in this countrv. I would like you to remember, Sir, how many
experts are, at present, touring in this country at the cost ,of the Govern-
ment of India on various kinds of i inquiries. If we want to investigate the
problem of education we want to bring an expert from outside. If we want
to investignte the problem of agriculture, we must bring an expert from
Great Britain. Take any problem which 'we want to investigate and you
will find that foreign experts are brought to solve it. In this country ¢
number of foreign experts have been brought from outside as if there are
no experts in this country. T feel it is the duty of the Government o
Tndin to make out a case when they bring an expert from outside as tc
why that expert was brought from outside. The country suffers in twe
wavs when we bring experts from outside. In the first place. however
eminent an expert from outside may be, that expert has verv little know
ledge of the conditions prevailing in’ this countrv. After all. if that exper
iz going to help us satisfactorily in solving our problem, it is absolutel:
necessary that that expert should have knowledge of our countrv. If h
first tries to cecure knowledge of our country and then do his work, the:
certainlv we have to pay much more than we ought to pav for an inquir
of this kind. Secondly, when an exvert from outside investigater a problen
and he gets knowledge of that problem. the country does not get any con
tinued henefit from his knowledge. That expert returns to his countr:
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.nd his countrv benefits at our expense. But if we have experts from our
own country and if they get any knowledge of the Indian reilways, their
knowledge will be available to us even in the future. I, therefore, feel that
the practice, which the Government of India are following at present, of
bringing experts from outside is harmful to the interests of ‘this country
Lecause, as I said, we suffer in two ways. Moreover, T feel that if it is
quite necessary sometimes for the proper knowledge of our own problems
that we should have some knowledge of the conditions outside in that case,
what I would =uggest to the Government of India is that they should send
our own experts to foreign countries, Let them learn there the conditions
of the railway management or of any other problem in that countrv and
come back, They will come back and remain in this ecountry and we shall
get the advantage of their knowledge not only on that particular occasion
but always in the future. I, therefore, hope that the Government of Indin
will change the policy which they have been following. There is no doubt
that it is a question of policv. If vou find out the number of experts who
have come out to this country this year, vou will recognise that we are
not objecting to one particular expert being brought but we ate objecting
to the policy of bringing experts from outside on everv occasion when we
want to investigate any problem. T hope the Government of India will
change their policy.

Mr. J. Ramsay Scott (United Provinces: European): Sir, part of the
terms of reference of this Committee is road-rail competition. The report
of & Railway Committee on this matter must be prejudiced in favour of
the Railways. I would like to see the Road side on this question fully
examined and put before us.

Dr, Zianddin Ahmad: Sir, in the vear 1981, when we were discussing
the questiong relating to railwavs in the Retrenchment Committee, we
had the opportunity at that time to discuss this matter only with tho
Railway Board. When the members of the Committee desired to go
to the running lines and discuss the matter with the Agents, we were
given to understand that it was n verv hig prablem und the whole thing
will be examined w all its details by an expert committee which will be
brought out in the vear 1931. Instead of bringing Dut the expert com-
mittee in 1931 the Government of India brouzht out onlv one person,
Mr. Pope, and he examined the railway questions f{rom a very narrow
point of view, that is to say, only the job work and a few cthey things
related to it. But the higger problem of the railways with which we were
concerned at that time was not examined. When this question was
again taken up this vear when the Government were going to appoint
another Expert committee, then also we contemplated that this committee
will be of the type of the Aeworth Commuittee which wos appoinied in
1920, and it will exnmine the entire question of raillway policy which the
Acworth Committee did sixfeen vears ugo. But when I looked at the
terms of reference of this committee. T found that thev were vague, very
limited, and the committee was not going to examine all the aspeets
of the railway problem. Nc doubt. the Acworth Committee’s report ix a
inndmark in the history of the Indian Railwavs because that committee
laid down a certain policy nfter a good deal of discussion and the Govern-
ment of India accepted the major portion of their recommendations which
they have peen followme since thet time. We cpe neav or the eve of a
big change in our railway administration. We are going to hand over

B2
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the whole of the railway sadministration to & small committee with
managing agent, who will be the Chief Commissioner, and I am ufraid
all the troubles which are associated with the managing agente will be
reproduced in our future railway administration. Therefore, T expect.
ed that there will he some investigation of these bigger problems by an
expert committee whose members are familiar with the working of the
sdministration of the rnilways in different countries and their advice will
be very valuable to us. But instead of attacking the bigger preblem end
the broad principles of admmistration, their terms of reference are limit-
ed to only a few questions which we oould have solved without their
assistance and perhaps in a better way. Had their attention’ been in-
vited to bigger problems, then certainly their experience would have tLeen
ot great value to us. But their terms of reference have béen so
much narrowed down that, really speaking, we do not gain =0 muach as
we ought to have gained by the experience which these gentlemen pos-
sess.  So, my first point is that the terms of reference of this (Committee
are exceedingly narrow. The terms of reference ought to huve heen
much wider; at least they should have been the same as the terins cf re-
ference of the Aeworth Committee. and this Committee ought to have
reviewed the entire policy of the Railways, thev ought to have
examined the present position carefully in order to_prepare_us for the
future step which we are going to take in the coming vear: .1 ¢

Sir, Tndia i§ becoming exceedingly nervous at the present moment
sbout the contemplated change in the policy of the Indian Railways. We
do not know what we are going to do: we are certainly taking n leap in
the dark. The Parliament has passed an enactment for us, but we do nct
know how it will work out in practice. At ‘present;’ thé" respansibility
rests ith the Governor General in Council and also to » ecertain extent
with the Legislature ns representatives of tax payvers. In future that
responsibility in regard to railwave will be handed over to a bodv of
directors like the Company Directors who will eome to attend meetings.
draw daily allowance and then go away, and the entire work will be done
ty n single individual who will be called the Chief Commissioner of Rail-
wayvs and who will be like the managing agent of the company. This is
reallw n question on which we should very much have liked to get the
advice of experts: that is to say. what should be the constitution of the
new Railway Authority. Now, these gentlemnen have got the experience
of the working of railways not only in England, but all cver the world.
snd on this question their advice would have been extremely ureful to
us. We expected that they would examine this question and discuss it
with us and consider our point of view as well. but thev are not going 1o
do it. After all, Sir. the deficits of the Railwavs in Indin will fall cn the
Tudi=n tnxpaver, nnd he will have to pav for all the fellies and mistakes
of the future Railway Authority, and, therefore, I feel that we, as the
representatives of the Indian taxpayer, have every right to ve haard, and
that we should not be taxed withont being heard, without giving ur an
opportunity to express our opinion on this point. This i< really one of
the higgest issues which T think this Committee should censider and
give their mature opinion, but their terms of reference preclude them from
expressing their views on this momentous question.

Then. the second duestion on which we expected thev would express
un opinion ia the purchase of the railways. Of course. opinions differ s
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circumstances differ, but the opinion ¢f the Committes would have been
very useful. The Acworth Commttee definitely stated that we caght to
purchase the Indian Railways as and when their coctraets termirated.
This policy was negatived, in practice, by the Goverament m 1981 and
again this year. I do not suggest that they were wrong this vear, hecause
opinions change with the change of circumstanees, but at any rate we
ought to have had the opinion of this Committee s to whether we shouid
adopt the suggestions made by the Aeworth (ommittee or we should now
change our policy. If so, why? -

The third important thing which should have been included in {he
terms of reference is the question of the amalgamation of the Railways.
These gentlemen have got the experience of the warking of their own
railway lines in their country, und they have seen th: working of the four
umalgamated Railways, in England, and with their experience they could
advise us what we should do. What was good for England would or
would not be good for this country. Anvway, we ought to have some
kind of advice from these experts and they may tell us the reasons why
they recommend a policy different from that which they follow in England
or in other countries. : '

Then, the next important thing, is the question of the safety of the
passengers. In this matter, our rdilwavs aure, at present, placed in a
very difficult position. They have retrenched the stafi to such an extent
that travelling on railways has become rather dangerous. 1 myself had
been n victim of an accidert and that, to my mind, was entirely due to
the retrenchment policy pursued by the Railwavs. They have reduced
the staff to an extent that Railway running has ceased to be efficient. Let
these experts who are now in India remember one fart. 1f thev will exa-
mine this point, they will find that, man for man, we are inefficient, hut
money for money we are more efficient. Whatever amount of work one
man may do in England, one single man in Indis cannot do the same,
but consider the expenditure. what can be achieved by paving certain
amount, we achieve the same thing by smaller expenditure; they will
find we are far cheaper and more economical. This is really one of the
problems they ought to have examined, as to how fur veonomy has been
effected and whether it has not touched the fringe affecting the safety of
the passengcrs, and this question ought to have been inclnded in- the
termas of reference. : ' T

Then, the riext point, which is very Important, and which ‘ves elluded
to by my friend, Mr. Joshi, is about the amenities to passengcrs. The
experts ought not only to investigate the extent of competition tetween
the rail and road, but they should also examine the causes that have led to
the diversion of the rnilway traffic to road, and T-do mot know whether

this (‘ommittee would examine all these points.

In addition to these things there are several other problems they s:hould
have examined; at least, they ought to have examined the view puint of
the Members of the Legislature who have been discussing these matters,
year after vear, in times of deficit budgets. We do not know wh(-f.her cor
point of view has been plaeed before the experts, but it would eertainly give
better satisfaction to the Members of the Legislature if they know that
their point of view has been placed before the experts and that it has been
considered by them. My friend said that every m er has a nght. o send

his opinion? Sir, I have been a member of severnl Committees, and my
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friends over there have also been members of several Committees, and we
know the value which is attached to these written opinions. ‘.'If every
wember receives large volumes of literature to read, they only pick out u
thing which is of pressing nature, unless their attention is druwn by one of
‘the members of the Committee to other points of view as well. .

This brings me, 8ir, to the question of non-appointment of an Indian
on the Committee. It has been repeatedly pointed ouat that not a sngle
Indien was found competent to serve on this Committee who could be
called a railway expert. Sir, this question of railway experts is as humbug
as the question of educational experts. (Laughter.)" Really, "you want a
man with common sense, 8 man who has enough intelligence.’ I:qt such &
man on to any job and he will do it. This is exactly the position with
the 1. C. S. people. An I. C. 8. is not an experf. but as sun as you
put him on to any job he becomes an expert in it, and he does the work
nicely, because he has got the intelligence to do it. Of course, a man may
not be able to build bridges or design locomotivés unless he has hud ex-
perience and training in engineering, but 4 man with sound common seus¢
will be able to chalk out a policy to be pursued by a technical person. . . .

The Honourable 8ir Nripendra Bircar (Law Member). Yon are an expert
in education. Don't cry down experts.

Dr. Ziauddin Ahmad: Just as much an expert in educaticn as vou ave
in law. (Hear, hear.) '

Sir Mubammad Yakub: But he thinks that all ¢xperts ure humbugs.

Dr. Ziauddin Ahmad: [ may also point out that in 1920, when the
Aceworth Committee was appointed, there were Inaisns available in this
~ountry who were associated with his Commiitee. That (ommittee wrote
& really very good report. Now, if persons could be found in 1920 to serve
on- that Committee with Mr. Aeworth, I fail to see why no Iadian could
be found competent enough throughout the length and breadth of India
to be associated with these experts who are now in India. Beveral Mem-
bers who served on the Aeworth Committee are still alive und ore ¢4l work-
ing for the good of the publie, and they could still have Lcen asked to serve
on the Committee. Therefore, I do not agree with the argument of the
Government that no Indian gentlemen who mayv be called Railway eaperts
could be found in this countrv. If the desire to appoint an Indian is not
wanting, they will always be found; but if you don't wish to put
Indisns on any committee, then you can advance some arguments against
the inclusion of Indians. 1f you do appoint Indians on anv Committee, vou
will find that thev do come up to your expectations and they will be useful
members of the Committee. Therefore, this question of leaving cut Indians
will not appeal to any Indian.” One of the reasons is, as pointed out by
previvus speakers, that we do require in this country some persons who
know these raillway problems, and the only way in which experience :an
be zained is to give them opportunities to gain experienc>. One can learn
a great deal in these committees and such persons will ‘be useful to the
country in future.

Lisut.-Oolonel 8ir Henry @idney (Nominated Non-Official): Why have
o Ratlway Boord? ’
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Dr. Ziauddin Ahmad: I suppose the Railway -EARA*wHI tit Texist in
future and it will soon be a back number.

One point which hawBebn de#lt With*Hy provibus Speakert snd which I
want to emphasise is that if you give opportunities to an Indinn to serve
on this Committee he will rise to the occusion and he will be n useful
asset in future, because by coming in contact with the experts of the
world he will gain and he will be ulwnys avhilable to the Railway Depart-
ment whenever his services are nevded.  If we appoiut ancther committee
it will not be possible to. bring out the saie experts who® arezhere: “Phev
may not, have the time to eome again, but if we have somebodv in the
wountry, his services will always be uvailuble for ali problems. * Therefore
l think it. is a great mistake which the Government of Tndia have done in
not associating any Indian;-on the. slender excuses thiat po: suitable Lidiun
is uvailable. o CUoT e T AR

The next thing that I should like to mention in this connection is that
it you have a committee consisting of experts from outside, their whole
programme, their whale point of view, 13 regulated by the Railway Board
and Government, and the other side of the question will not be promi-
nertly brought to their notice. They get a series of papers-to read; these
papers are selected naturally by the Railwayv Board; thev look into the
problem in the same manner . . . . T

The Honourable Sir Muhammad Zafrullah Khan: The Railway Board
liuve nothing to' do with the selection of papers which they should or
should not read.

Dr. Zisuddin Ahmad: How will they read papers: not sent to them?
1 wonder whether any Member of the Assembly waa ever ssked to send
them all this: literature which was sent to them. I understood that all
this literature was sent to them either by Government or by the Ruilway
Bourd .and ‘not by a Non-Official Member of the Legislature or by & com-
mercial body.

The Honourable Sir Muhammad Zafrullah Khan: Commercial bodies
all over the countrv and other people who are interested in this question

seNnt up papers.
Dr. Ziauddin Ahmad: Did thev send these papers to England?

The Honourable 8ir Muhammad Zafrullah Khan: Does any particular
charm attach to anything which is sent to Fngland?

Dr. Ziauddin Ahmad: The thing is that they do not hear all rides of
the question, and the general public would have greater satisfaction if
all sides of the question were clearly considered by them before they
gave their judgment.

There are two more points to which 1 should like to refer. One is
the question of tariff. It is a verv important question and I do not
remember just now whether it is or it is not included in the terms of
reference,

The Honourable Sir Muhammad Zatrullah Khan: It is & question of
the construction of the terms of reference. I cannot give any opmion
to the Honourable Member off-hand.
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Dr. Ziauddin Ahmad: Who drafted the terms of reference?:

The Honourable Sir Mubammad Zafrullah Khan: Sir, T intended to
deal with that matter when my turn came, but as the question has been
put in the middle of the debate, T may point out to Honourable Members
that the terms of reference are in very close accord with what the Publie
Accounts Committee suggested.

Bir Cowasji Jehangir: Mav T ask just one question? Does my
Honourable friend mean to sav that he cannot give us his own inter-
protation of these terms of reference?

™

The Monourable Bir Muhammad Zafrullah Khan: Surely Honourable

\Iemberq will realise that it would not be proper on my part to say,

*“This is what the Committee must have considered or should consider

or are bound to consider'’. Thev were themselves in the hest position

to ymt and interpret their terms of reference; and T have not the slightest

doubt that evervthing relevant to the terms of reference will be examined
by the Committee.

Dr, Ziauddin Ahmad: I will not e¢nter into any details about tariff,
but there is one point which 1 would eniphasise ‘at the present mmnent,
und that is that the fixation of tariff should never be left to the railway
authorities alone. It should be done by (GGovernment, because the rail-
wavs are commercial bodies. They will consider only one point and that
i the point of maximwn profits. In fixing the rates we have. of course,
to consider in the first place the profits of the railways, but we have also
to consider the development of industries. And the development of
industries can only be considered by Government which reallv has everv
point of view in consideration. Therefore, this is one point which I should
like to emphasise, that the fixation of rates must be left to (Yovernment
and never to the railway authorities themselves. At present thev sav
that (overnment have tixed tke maxima sud.ths. minima, and they five
left the radway nuthorities to fix anything between the maxima and
minima. But the maxima and minima are so wide that, as was said by
our old friend, Mr. (now Sir) Ramaswami Mudaliar, who is now in the
India Office, that even an elephant can pass through these two limits,
i.e., the maximum is about 18 times the minimum. Of course the
differem.e between the mexine and minima shonld be verv namow, say
5 to 10 per cent. on this side or that side, but to make it 18 times,
ie., 1,800 per cent., ir really not fixing of limits but leaving it to be
settled in an orbitrarv manner. Therefore, whatever faay be sald about
it, T -hope this Connnittee will consider,—and it is not too late to
emphnsise this fact now.—that the fixation of rates should be left to
Government und the railwav authorities mayv be allowed tc arrance it
only between certnin limits.

Before 1 finish with this question of rates and come to my next point
of rond and rail competition, T should like {0 know verv definitelv from
the Honourable Memnber. hecause I shounld like to mnke some remarks
upon it. whether the question of fixation of ‘raten in or ig wo¥* t¥thin" the
t}ermn of reference of this Committee, hecause my epeech depends upon
this fact,
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The Honourable Sir Muhammad Zatrullah Khan: Then the Honour-
f;bfle Mt:.!nber should have started his speech after he obtuined the
information,

Dr. Mdln_lhmld:_ Will. the Honouruble Mewmber be good enough
to give me that information now? As Government refuse to give us that.
information on the floor of the House as to whether . . . .

The Honoursble S8ir Muhammad Zafrullsh Kbhan: 1 have already
stated that it is for the Committee to construe their terms of reference.
Their terms of reference are almost exactly those that were laid down
by the Public Accounts Committee, Surely, it cannot be made a grievance
that thev have not been narrowed down and Government have not put
down certain specific questions to be considered by this Committee. A
grievance has already been made thygt the terms of reference ure very
narrow, by the Honourable Member himself; and when T point out to
him that the Committee have been left to interpret them in any manner
they choose and that whatever is relevant to those terms of reference
thev are at liberty to inquire into, he turns round and makes a grievance
of it. T do not know what his position is.

Dr. Zisuddin Ahmad: This questicn of fixation of fates is one of the
most fundamental questions in the whole discussion. And when we are
told that the Committee are free to interpret the termns of reference in
any way thev like. we are in an exccedingly difficult position. T shall
not, press this ‘particular peint.- .

T now come to the next issue, rail road competition. My Honourable
12 Nooy. [riend. Mr. Scott, pointed out that the deliberation of this

" problem by a committee of railway persons alone will not he
very satisfactory; they will examine the question only from one point of
view. Before coming to any judgment on this njutter, we ought to take
into consideration the view points both of road'and rail, nm’f any com-
mittee appointed to consider this problem must include representatives
both of roud and rail: and in the absence of anv representation on the
roads ride. the deliberations of the committee will not satisfy the gemeral
public and thev ‘will believe that it ix # one-rided report. One chief diffi-
rulty which tHe members of this committec may have is that it is
difficult to have any co-ordination because of the fact that the railways
are owned by the (lovernment of Indin—in future thev will be owned
by the Federal Government-—while the roads will alwave be regulnted
by the Provincinl Governments. Any kind of co-ordination between
thege two is exceedingly difficult to ohtain. My province has pasged a
Resolution establishing a hoard of co-ordination hetwsgen vail and ppmi,
and T snid then that that wounld be no better than a hodrd of ‘co-ardimntion
hetween the police and the Indian Army, because the police would he
regulated by the Provincial Government. while the Army is regulated by
the Indian Government. The samc ir the case here: unless vou provin-
cialise the railwavs it will not be possible to have any satisfactory bonrd
of co-ordinnticn between the roads and rail.  The second point ig that
the difficulties of travelling by road ha¥e not heen” realised : and that is
a point on which the Tndians can give better advice than foreieners who
have never seen the country ride, thev do not know the condition of the
roads here and the problem of the villagers in bringing their articler to
towns: there are a large number of villages which are shut out from
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traffic for about three or four months in the year and they have no roads
whatever. A foreigner cannot even conceive that there are appreciable
number of villages in this country which are shut out altogether for uny
wheeled traffic for several months in a year. There ate n larke: number
of other problems which really require consideration; perhaps it is prema-
ture for me to express an opinion now on them. But I would very much
like that these questions should be examined in greater detail and in
sympathy with thepbléme which aré facing our ‘Bount¥y: ang the most
important of them is ‘the question of unemployvinent: a large number of
persons who drive these motor cars get just suficient wages to 'live, aud
they -are thrown out of employment, then . '

N
N

The Honourable Sir Muhammad Zafrullah XKhan: With all respect to
the Hononrable Member who is addressing the House, may T point out
that the gereral questions he is discussing have really nothing to do with
the ‘moétion now before the House? Starting with what should have been
the termis of reference. the Honourable Memher has gone on to express
his views on certain nspects of some very géneral questions, such as the
question of unemployment.

Sir Muhammad Yakub: Were the Honourablé ‘Methbers on ‘this7side
of the House given any opportunity to express their opinion on this
extremely important question? '

The Honourable Sir Muhammad Zafrullah Xhan: The Public Accounts
Committee formulated the terms of reference.

Sir Muhammad Yakub: Not the Public Accounts Committee: T sav
the Members of this Honourable House.

The Honourable Sir Mohammad Zatrullsh Khan: But that is no reason
for the discussion to travel hevond the scope of the grant. .

Mr. President (The Honourable Sir Abdur Rahim): Sinece a point of
order has bheen raised. the Chair quite realises that the Honourable Mem-
ber is now and then touching on questions which perhaps are a bit outside
the scope of the motion. But. at the same time. this being a mew service,
and as it is an important question that is being raised, it will perhaps
be very difficult, especially having regard to the terms of reference to
which reference has been made, to limit the discussion in the wav which
is - desired by the Honourable Member in chsrge of the miotion,

Dr. Ziauddin Ahmad: I think I am suffering from extreme tyranny.
The Honourable gentleman takes shelter under the findings of the Public
Accounts Committee. The Public . Accounts Committee Report
ought to have been discussed on the floor of this House. The Govern-
ment never gave us an opporsunity . . . .

The Honourable Sir James Grigg (Finance Member): That is not
true, if I may say so with all respect. The reports of the Public Accounts
Commiittee have been put down on at least three occasions and postponed
in accordance with the desire of Honourable Members of this House and
not of Members of the Government.
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_ Dr. Zisuddin Ahmad: That was only at the fag end of the Session ut
Simla, when the Government consulted the Leader of the Opposition and
the Leader of. ,the,(_)pposit-ion thought that this thing should be postponed
and brought: up this Session. But in this Session it has never been
brought. That is about the last vear’s report. The report of the vear
‘before last. was not discussed either by the Assembly. So for the last
two years, for some reason or other, the report hus not been discussed:
I do not blame the (Government. I do not blame the Opposition. There-
fore, it amounts to this: my Honourable friend takes shelter behind the
report of the Public Accounts Committes  whick wé have nevét had an
opportunity to discuss and express our opinion upon. Had this report
been discussed :we would have been able to gim_;hpt-t.@p.{g}us,qi_gt‘fq?m'@
and certainly clearer terms of reference than has heen dome. So that,
really spesking, the whole thing has been deliberatelv shut out .from the
Members of this Assembly so that we may not be able to express our
opinion on this particular point. And now we are not going to have any
opportunity to express an opinion. No doubt the Assembly s onfr an
advisorv bodv: it is open to the Government to take our advice or not:
and if the advice is given. it is open to the Government to follow it or
‘not to follow it. In this case, thev are not eveni’prepswed’ta listen ¥o us

and so T sit down. -

Mr. Akhfl Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhemmadan Rural): Sir, the question has héen discusged threadbare, but
it is of such importance that T should not be justified in casting a mere
silent vote. The feeling of resentment against the exclusion of Indians
from this Cominittee has been so deep. so intense and so universal, that
T feel 1 should be failing in my duty if T did not support our friends in giving
expression to our feeling of resentment. What ] wopder is. what is, after
all, the definition of an expert, not in the abstract' senlie ‘of the'tetm—an
expert for the investigation of Indian problems and for the solution of
Indian problems. T feel there is something fundamentally wrong in the
concepticn of bringing out experts from outside for the sotution of Indian
prablems. One mav bé an expert in his own countrs with regard to the
stata of affairs in his own countrr. At the same time, it does not follow
recesearily that he will be an expert elsewhere. An expert may not always

be a humbug
Mr. N. M. Joshi: But sometimes he is?

Mr. Akhil Chandra Datta: But there is at leust some truth in this, that
an expert in Scuth Africa mayv possibly be a humbug in India with resard
to Indian problems. Of course, a prophet is never honoured in his -wn
countrv: that is true all over the world. But that sin is a besetting sin in
India where an Indian is not only not honoured in his own country, but I
should think he is dishonoured. It is a disqualification in Indin to be a
chill of theé soil nnd to be an Tndinn. Tf vou sav “‘Oh. he is an Indian"’,
the presumption is he must be incompetent. but if vou sav, ‘‘he comes
from outside. from England or America’, or for that matter. from nnv un-
civilized country, the presumption is he must he an expert. Tt is high time
thai there wag a change in the mentalitv of the Government in regard to the
conception of an expert. In fact. the complaint is. wherever a Committee
is to be formed, it must get an expert from outside. A= T have snid. T do
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not mnh to dilate on this aspect of the question and take up the time of
the House on this occasion, but there is one very important matter ubonit
which 1 am very keen, and that was referred to by my friend, Sir Cowasji
Jehangir. und that is ‘this. We are all over keen that the Report of the
Inquiry must be placed before this Assembly and we must be given an
opportunity to express our opinion on it . . . ..

The Honourable 8ir Nripendra 8ircar: As experts?

Mr. Akhil Ohandra Datta: If that is the idea, let 1his House be~dissolv-

ed. Let there be only experts from outside, and let there be no Legislature
and no Assembly.

Sir Cowasii Jehangir: May I point out, Sir, that there is no Indian on
this Committee, and these observations are only justified.

Mr. Akhil Ohandra Datta: The complaint here is two-fold. In the first
place, experts are invited from outside. That is complaint No. 1. Then
compluint No. 2 is that no Indian is associated with it. Even an expert
requir2s information on material points. Therefore, there is this twofold
complaint, namely, about geiting out experts from abroad and about the
non-irciusion of Indians on the Committee. This is a very important
matter, and I do not think that it will be denied by any Member of the

Governiment that the feeling of resentment is universal amongst Tndians
on these two points.

The Honourable 8ir Muhammad Zalrullah Khan; Sir, before 1 take up
thz various questions raised on this motion, may I say one word with regard
to my having unfortunately caused some irritation to Sir Cowasji Jehangir
during thz course of his speech. I was not. in any way taking objection
to the validity, or otherwise, of the point he was seeking to make. I mere-
ly tried to point out, and 1 believe, I was right in that,—though the Honour-
able Member had a different recollection of the matter,—that when he
referred to echoing the sentiments of other Honourable Members in that
no Indian finencier had been associated with this Committee, he was in
errcr and that the objection taken by other Honourahle Nemberg wag that
no Indian railway expert had been associated with the Committee. That

is all that I wanted to make clear to the Honourable Member on, that
~occasion.

Now, Sir, the criticism put forward on this motion might be divided
into two main heads,—the personnel of the Committee and the terms of
reference of the Committee. One or two other points were also- raised to
which I shail advert later, but those are the two categories under which the
main criticisni has been put forward. Some reference to.appoainting an
expert or an expert committee to look into the finances of the Indian Rail-
ways was made as early as the budget discussions of last year. 1. cannot
vouch fer the correctness of my memory on this particular matter, but I do
believe that it was Mr. B. Das who said that some super-expert like Sir
Josiah Stamp or some one of that kind should be asked to come out and
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make un inquiry into railway finances. Subse ; thi

y int v fi . quently this matter was
ta_keu up by the Publle'A_ccoun'ts Comuuittee, and the Public Accounts Com-
mittee recorded an opinion with regard to this matter in these words:

“This is &éh alarming pros in ot
pect and in our view things cannot be left where t

now’smﬁe We would urge therefore that the Go\'ernment.ssof India should mmdmlﬁi;
obtain the services of an acknowledged expert in Railway mupagement to conduct an
vxamination of the whole field and recommend steps which wilfesecure definite (i.e.,
other than mere hopes of increased revenue due to_improving trade) improvements in
railway finances to the extent of something like 3 crores a year immediately and
ultimately of such magnitude us is required to maintain full solvency on a strict
accounting basis. And to avoid misconception we add that the terms of reference
should exclude the possibility of securing this end by a mere transfer of liabilities to
general revenies. ’

__In making this recommendation that there should be such an inguiry, we do not
wish to ‘imply for a moment that railway administrations have m.m?e no attempt to
restore ralways to a position of finaucial stability. We are satisfied from the evidence
which has been placed before us that strenuous efforts have been made during the
past few years to effect economies and to stimulate railway revenues, but we feeP that,
nothing should be left undone to secure a re-establishment of the commercial solvency
of railways, and we consider that an independent inyuiry conducted by a railway
ixpert_ which we have suggested will be of great value in -attalning -the object we

ave in view.”

Now. i pursusnee of that recommendation, this Committee was set
ap : .

-Sir Mubammad Ylkub instead Bf”él'ﬁﬁflwa; expert.
The Honourable Sir Muhammad Zatrullah Xhan: The Honourable Men-

ber is impatient. When he discovers a lapse of memory on my part
indieating that 1 have forgotten one of the main criticisms of this matter,
I shull be very grateful to him if he draws my attention to it, ‘and then I
shall attempt to deal with it. Sir, as I have just read puf, this extract from
the proceedings of the Committee and it is fresh in the minds of Honourable
Menbers. 1 might perhaps here draw attention to the terms of refergnce
of the Committee in order to show that the terms of reference follow very
closely the recommendation of the Public ~Accounts Committee. The

terus of reference of the Wedgwood Committee pre as follows:

“To examine the position of Indian Stateowned railways and to suggest such
measures -as may, otherwise than at the expense of the general Budget,

(i) secure am improvement in net earnings, due regard being paid to the question
of establishin suag effective co-ordination between road and rail trameport as will
safeguard public investment in railway while providing adequate services by both
means of ‘transport; and
(ii) at a remsonably early date place railway finance on a sound A
basis.”

nd remunerative

The first objection taken is. if this is a Committee that was ajpointed
ir purRuance of the recommendation of the Public Accounts Committee.
why have vou construed the expression ‘‘a railway expert’’ as meaning a

, Committec of experts. It har not been suggested 'thnt the appointment
of n Committee consisting of three membet:s waR in anv wav o sm!sts‘-r-
evaaton of the recommendation of the_ Public .Accpu'ntn Committee; it is
merely raised as a matter of objection. N?w. Sir. if it had been the other
wae about nnd the Public Accounts Committee had recommended nn expert
Committec and Government had found that ?he most fensible w;y of
earrving out the recommendation was to appoint a single expert, T can
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equally well visualise the kind of criticism that might ‘have been put for-
ward. Here is the Committee’'s recommendation. You choose one parti-
cular man who cannot possibly have all the requisite experience of the
many-sided problem he has to .deal with. and. becavse vou think tbhat one
man n:1; be amenable to your wishes in this matter, you have discarded
the reconmendation and appointed a one-man Committee instead of say,
a committee of 8 or 4 or 5 as the case may be. Today the criticiam is

"'The expression used is ‘a railway expert’ and you have appointed three
experts, what is vour explanation®' The explanation is this. There was
no desire on the part of Government to depart even in that respect from
the recommendatmn of the Public Accounts (ommittee though i ‘night
well be construed as meaning an expert, or experts, in the sense that if a
single expert could not be found who would be willing to undertake thxs
enquiry in all its aspects without assistance, that = . .

Sardar Sant Singh: May 1 pomt out to the Honourable Member what
the comment is

Some Honourable Members: The Honourable Member is not giving way.

The Honourable Sir Muhammad Zatrullah Khan: That is the second
uspect of the question. I am quite conscious of thé second pait ofthe
criticism, namely, if you eventually decided to have more persons t.han
one, “hv did you not appoint’ any Indian? = " Z el e

Sardar Sant Singh: That is so.
Sir Muhammad Yakub: Male hlso mcludes a female

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member will go on. ‘

The Honourable Sir Muhammad Zafrullah Khan: I do not think that
it is the point of Honourable Members that if a female is found to be an
expert on any particular subject she is not to be appointed, simply because
she is a female. to conduet an enquiry into that subject. The point 1T was
making was this. Government had no desire to depart from the recom-
mendation of the Committee even with regard to the numbers. but when
they took up the question of the selection of an expert, they found that,
having regard to the problem that had to be investigated, there was no
vscape from the position that more people than one would have to-be
appointed in order that they might pool together all their previous experi-
ence as well as the observations of Indian: conditions which they would
conjointly carry out in order to miake useful recommendations in this
respect. There was no question of poliecv whatsoever involved in the
question of the number of people to be selected.  Government’s only ,
anxiety was to select a person or persons. one if such could be found.
more than one if that became necessarv. who would be sble to bring by
himself or among themselves the necessarv exnerience to.hear uvon the
problem that had been formulated by the Public Aecounts Committee.
There is nothing whatsoever beyond that in Government having appointed
hree persons instead of one to condnct this enquiry.
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The next piece of eriticism was, having appointed three, why did you
not select an Indian as a member of the Committee, or, as some Honour-
uble Members have said, to be associuted with the Committee because
the Committee would require information of all kinds which would have
to be supplied to it. One Honourable Member said that Government
should have been conscious of the resentment aroused in the country on
the occasion of the appointment of the Simon Comimission because no
Indians were appointed as members of the S8imon Commission. Without
entering into the merits of the question whether the resentment occasioned
by the appointment of the Simon Commission on which no Indians weic
vgpoin‘bed was or was not justified, may I use that very illustration t-
show that no questions of the kind that were raised in connection with the
Simon Commission could pussibly arise in connection with this Committec?
The Simon Commission was appointed by His Majesty on the recommendu-
tion of Parliament and was to report to Parlinment and was. moe or
less, to make an award. That s to say, though Parliament would still have
tne final authority to decide what the next stnge of constitutional advance
in the country should be, nevertheless, the report of the Commissior
was to be somewhat in the nature ~f an awerd between Tndian aspira-
tions and the practical possibilities of the situation. India was one party
to the matter upon which the Bimon Commission had to pronounce au
cpinion. The character of this Committee in entirelv different. To begin
with, no politieal or racial question whatsoever arises in this connection,
it is purely an expert Committee. It is a Committee that is to give advice
to the Government of Indin, not to an outaide body. For the purposes
of the final decision on this matter all available advice in India would be
considered and Government would come to a decision not merely on the
report of the Committee but upon the whole material available to them
contained in this report and otherwise available. So that it ir whslly
illogical to trv to institute a comparison between the composition «f the
S8imon Commission and the composition of thie Committee. The Public
Accounts Committee themselves quite obviously were reconciled to the
situation, as & matter of fact, contemplated the situation, as the second
paragraph which T have read out indicates, that the person or persons who
mav be selected to carrv out this investigation mav be an outside; «or
~utsiders. The criticism, therefore, that the moment vou found that the
requisite experience was more likelv to be found in two or three persors
than in a single person vou were committed to the proposition that vom
must appoint an Indian on the Committee really loses its force. All the
advice and all the experience within India are, nevertheless, available to
Gavernment and will certainlv he kept in view when final decisions are
arrived at.

What was the problem before the Public Accounts Committee and why
was the appointment. of this Committee recommended? The problem was
rhis. It was felt that the finances of Indian railways. in spite of nll the
rxperience available inside Tndia. had reached a stage which was cauning
a great deal of anxiety to Government as well as to Memhprf nf this
House and the public and it was considered desirable fp.obtnm exjeeh
outside advice. ask somebodv to dingnose what in their opinion was wron
with the finances of the railways nnd'to give advice wi'th regard to their
improvement. That is the sart of thing that the Public Accounts Com-
mittee visunlived.  Well. the Cominittes hna_.}wen anpointed for t-l-!at
purpose. to give advice after examining the conditions here. That advice
along with other material available to Government, will be fully considered
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by Government before they arrive at decisions on their sidé. 1 need not
repeat that in the composition of this Committee there was no question
of Indian versus anybody else which need cause any anxiety to Honourable
Members that factors might be ignored which might have been brought
to the notice of the Committee if an Indian had been on the Cormmnittee.
There wae no exclusion of Indians from the Committee; there was no
question of exclusion or inclusion; the object is to obtain the adviee of
these experts, to consider it along with such other material as might be
available and then to arrive at decisions. With regard to the question
of association with the Committee, apart from the personnel of the Com:-
m‘ttee, Honourable Members are aware that among those oﬁiceﬁ whe
were associated with the Committee during the greater part of their tour
there was a very distinguished Indian officer, Sir Raghavandra Rau.

. Then, objection has been taken to the procedure that was adopted by
this Committee. It has been said—what is the use of telling us that any
nmmnterial that was. forwarded to this Committee would be considered by
them? But. after ull. when a Committee is set up, unless something is
done by thut Commitrec to justify the suspicion that thev have bheen
indifferent to or have neglected material that was placed before them,
the presumption. should be that any material thut is forwarded to them
or placed before them will receive due consideration. The moment the
Chuirman of the Committee landed in India he issued an invitation te all
commercial bodies and individuals interested in this matter to forward
their views to him. and a verv large volume of views has heen forwarded
to him. The Committee has taken the opportunity to discuss various
uspects of the problem with railwuy people, with commercial people and
other people interested in the question uwnd I have not the slightest doubt
that the views that have been placed before the Committee will be fully
congidered- by it. As a matter of fact one Honourable Member who hus
spoken hus told us that he himself has sent his views to the Committee.
Of course, nobody can foretell to what extent the Committee might
find themselves in secord with any particular view, but 1 am perfectly cex-
tain that any views that have been submitted to the Committee will be
fully considered. I da not see why it should have been thought that &
general invitation of that kind was not sufficient. The same Honourable
Member has epumerated a list of subjects which he thinks ought to have
been specificully included in the terms of reference. As I have pointed out,
the terms of referemce are in accord with what the Public Accounts Com-
mittee themselves said that this (‘ommittee should inquire into, That
being so, I think that, if Government had proceeded to limit these terms
of reference by saying that they were to inquire into certain matters and
only into certain matters, and that they should pay particular attention
t) certain questions, it might have been a valid piece of criticism to say
—“when the Public Accounts Committee snid themselves that this body
should be left at liberty to investigate whatever problems they considered
necessury, why did vou limit their diseretion in nnv manner'”. 1 do not
for one moment wish to be understood to menn that the Committee have
been debarred from entering into the guestions to which Honourabl:
Members have made a reference. All T mean is that Government have
not specifically said ‘‘vou must look into this and vou must not look into
that'’, and 1 can only express the hope at this stage thut the Committee
are ‘congidering such aspects of all these questions as bear directly upon
the state of ,the finanees of Indinn Railwavs, and to that extent, all these
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mneters,_lwam gqite Bure, will receive their attention; but, obviously 1
am not in & position to stand up and say—not being in possession of the
minds of the Committee—that they are considering this matter, that they
will'eonsider that metter and-express an opinion upon » third matter and
that ‘they" will 'formulate certsin conclusions upop a fourth. '

8ir, mother.oblectlon raised was—why was this estimate not includ-
ed in last year's Budget estimates? Why was it left to be brought up
by way of a aup;__:lementary grant? I hope I have made it clear that it was
mn the Budget discussions last year, after the Budget had been presented,
that the necessity was urged upon (Jovernment of appointing 8 Uommittee
of this kind and a definite recommendation was made as late as Sépt.enibar,
1886, by the Public Accounts Committee.. 1t was, therefore, impossible
to make a provision in lust year's Budget estimates merely upon the
assumption that it was possible that certain Honourable Members might
urge ypon the Government the necessity of apppipting # Commitiee to
look into this and that therefore during the course of the year Government
might have to appoint a Committee. Surely Honourable Members must
realize that that was,out of the question. References have heas mede to
certain matters, e.g., rail-road co-ordination, the comfort -of “third-class
passengers, the amalgamation of Railways, the safety of passengers,
maxima and minima rates, and so on. This.is not the ocension for mpe to
express any opinion on these points and all 1 can say concerning these
matters is that I have no doubt that the reports of this debate as well
aB previous debates on; -tiis guestion will be avasilable to.the Committee
and that the Committee will pay such regard to these matters as the
problems that they ‘have to investigate into might necessitate. A refer-
ance was also made to the cost of the Committee. It was asked—what
wewte the galaries that these gentlemen were receiving? Babu Baijnath
Bsioria, I think, used the word ‘‘salaries’’.. I do not know whether he
meant the allowances to be. paid to.them in respect of their work on this
Committee, or whetber he desired to know the amount of the saluries
that they receive in their own countries, but may I assure him that: the
Government of India have shown no gengrosity to these gentlemen in
fixing their allowances. .The position that the (;hzirmn of the GCommittee
accupies in England carries a yery high salary indeed, and the u'llo'\m'nces
{hat have been fixed here have been fixed at the lowest possible limit at
‘whioh, they. could' be fized having regard to the remuneration drawn by
the Chairman and the members of the Committee.

The last question that was specificully addressed to me was—what
was the lpmce?dure that Government intended to adopt with regard to the
report of this Committee and whether Government would undertake, here
and now, to place this report before the House aug to ol::tgln the views
of the House before any action was takén on thid report. ‘Well, Sir, 1
am afraid I am not in & position just now to say what the exact procedure

or can I give an undertaking that before any 'action whatsoever is
'&ﬁl’ie{l;o; mﬂr'ofgl the recommendations that might be eontained in this
s this House will be ascertained, though I imagine that iin

yeport, the views of X
i 1o ; rt of the ijttee before
:}?p’gmu:?:;h?idfo b:ﬁtt:izpc}.ﬁé 'vFi’l'e‘:Egﬂ' g‘}ﬁtggpoﬂouse ‘on Wﬂiﬂ‘ the

e received: and- one is-aware o@._ehg_ch@.rocter of the recommenda-
ot i e b 1 wouid b oud of (he quetion o
Ay g Rt o 'thit  (Joversmend! would: ing' on this vapors
give o ubdertaking Mscus:ad in the House. RRIEE

till the report:} had been di o
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Rabu Baijnath Bajoria; May 1 know when the report is sxpected to be
published?

The Honourable Sir Muhammad Zafrullah Khan: I understand thet the
Chairman and the members are sailing on the 20th of February but I
do mnot know the exact date by which the report might become avallable
possibly towards the end of April or the begmmng of May.

Sir Muhammad Yakub; Not during the course ’pf this  Session?
. . 1 :

The Honourable Sir Muhammad Zafrullah Xhas: I do not think that
likely, but if it is, Government will "then cons:der whether : it may be
possible in some manner to obtain the views' of the House on the' report
during the Session,

Dr. Zisuddin Ahmad:’ May I' know when thm Gemmnteee m hkely ‘to
come to Delhi?

The Honourable Sir ltuhammad Zatrullah mn ‘The Commxttee is
now in Delhi.

Mr. ¥. E. James: May I ask the Honourable Member if he wm pbrhapé,
unSWer ‘the question raised by me?

'!'ho Honourable Sir Muhammad Zafrullah nm Mr. James raised the
question why the cost of this Committee was debited to Railways rather
‘than to general revenues? He said ‘that for obvious reasons' he 'was
unsble to obtain a reply to this question in the Standing Finance Com-
mittee. The same obvious reasons still hold good. - The Committee have
‘been appointed on the railway side to look into railway firiances and it
is expected that the benefit of any recommendations that the Committee
might make ‘would accrue t6 raflway revenues, naturallv, therofore, the
leways are paying for the Commnttee ‘

Mr. President (The Honourable Sir Abdur Rahim): The question in:

“That & 'supplementary sum not exceedmg Ra 1470(!) granted  to ‘the
Governor . General in Council to defray the charges which ~will come *in  coursé of
pﬁyment during the yedr ending the %lnt day of Much 1887, in tespect ' of

iscellaneous Expenses’.’’

‘The motion was adopted.
. - BEFUNDS.
Bir Raghavendrs Rau: Sir, I ‘beg to move:
“That a supplementary sum not exceeding Rs, 335000, be granted to the

Governor General in Council to defray the. charges which will opme in course, of

psyment during the year endmg the 8lat day of March, 1837, in respect of
‘Refunds’.”

'

It President (the Honourable Sir. Abdur Rahim): Mctmn moved

“That a su lo.monury st not exceeding ‘Re. 3,365,000, be be ' granted  to ¢
Qovernor_ Qe avﬂ) Councll to defray tha ‘charges. which ' will pome i coupse l:;
apm mmmmiinktbommmumhw 1837, in . respect of
R ands’.”’ S . i

B
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Babu Baijnath' Bajoria: Sir, I would like to know whather the Gov-
ernment have issued instructions and directions to the various railway
administrations about the grant of refunds promptly and speedily in case
of overcharges in' terms of my Resolution which the Honourable the
Railway Member was very kind enough to accept in the Central Advisory
Council for Railways. This question of refunds is & great grievance of
“the puhlic ir general and of the commercial community in particular and
I would like to know whether the Government has acted in terms of that
Resolution. 8ir, I also take this opportunity of congratulating my Hon-
ourable friend, Sir Raghavendra Rau, on the high homour which. Las been
bestowed upon him in the New Year’s Honours List.

The Honourable Sir Muhammad Zafrullah Khan: And express the
hope that the refunds should be made more speedily!

Babu Baljnath Bajoria: I would also like to say that my Honourable
friend, Sir Raghavendra Rau, would have been a proper person to adorn
the Railwny Inquiry Committee with distinetion and credit to himself
and to the countrv. Tnstead of playving the second fiddle only to the
Railway Inquiry Committee, he ought to have been one of it personnel
and then he would have met the point ruised by Bir Cowasji Jehangir. -
He is a financier and he knows the finances of the railways and he is
olsu ar expert in all railway matters. I am sure his help would have
been very much appreciated by the Railway Inquiry Committee.

The Honourable Bir Muhammad Zafrullah Khan: He has been hely-
ing the Committee all the time.

Babu Baljnath Bajorla: He is only advising.

Sir Raghavendra Rau: Sir, T have really nothing to say in addition to
what has been mentioned in the note to this supplementary demand but
I can assure my Honourable friend, Mr. Bajoria, that if instructions have
not already been issued as regards speedier refunds, they will be issucd

as soon as possible.

Mr. Pregident (the Honourable Sir Abdur Rehim): The question :

“That a supplementary sum not exceeding Ras. 3,35,000, be granted to the
Governor Genanr in Council to defray the charges _v]uch will come imn course of
payment during the year ending the 31st day of March, 1937, in  respect of

‘Refunds’.’’
The motion was adopted.

PayMENTS TO INDIAN BTATES AND COMPANIES.

Sir Raghavendra Rau: Sir, I beg to move:

sum not exoeeﬂingch‘ Re. Q.E,?Jo;mbe granted to th:
in Ci il to defray the rges whic come in course o
gj:::? dﬁ:::;‘ l.‘,11:-n ye:r“ n:;diug the 3lst day of March, 1637, in  respect of

syments to Indian Btates and Companies’,” c9

““That & supplementary
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-Mr. President (the Honourable Sir Abdur Rahim): . Thie question is:

“That a auﬁplementary sum not exceeding Rs. 29,73,000, be granted ,'td the
Governor Qeneral in Council to defray the charges which will confe in course of
payment’ durinf the year ending the 3lst day of March, 1837, in respect of
‘Payments to Indian States apd Companies’.”’ Lo

i'he motion was adopted.
WorkING ExpENSES—MAINTENANCE AND SuppLy or LocoMoTivE Powes.

Sir Raghavendra Ran; Sir, I heg to move: L

‘““That s supplementary sum not exceedihg‘ Rs. 3,75,(1'”, be gr;nt.e.d to the
Governor General in Council to defray the charges which will come in . .of
y -of © Ma ’ %

ts

pgment during the year ending -the 3lst- da £ March, L i pes " of
‘Working Expenses—Maintenance and Supply of Locomotive Power'.'":

Mr. President (the Honourable 8ir Abdur Rahim): Motion moved:

“That a supplementary sum not . exceeding Rs. 3,75,000, be granted to the
Governor General in Council to defray the charges whick will come in course of
payment during the year ending the Slst day of March, 1837, 'in respect of
‘Working Exp Maint e and Supply of Locomotive Power’."”

Dr. Ziauddin Ahmad: Sir, I should lke to piit one question. "In the
Note on page 5, it is mentioned: ‘ '

‘“this is required to meet ‘an excess due to more expenditure on cost and freight
on coal.’* :

I should like to know whether consumption has increased on account
of which we have to pay-more-money in.price aid more money il freight
or whether it is due to the fact that the prices have increased, the quun-
tity remaining the same. 1f the quantity has also increased, then this
means there i8 more traffic which. meunns really .more :sinceme. .-1.shonld
like to know whether this is a fact. '

Babu Balinath Bajoria: Sir, this House passed a Resohition in Simla
Session that steps should be taken to manufacture locomotives in  this
country. i B

Sir Raghavendra Rau: That has nothing to do with this Demand.

Mr. President’ (The: Honourable Sir Abdur Rahim): The' quéstion of
policy cannot be discussed now.

Sir Raghavendra Rau: With reference to the question put by my
Honourable friend, Dr. Ziauddin Ahmad, I am sure he is aware from
the statements published in the papers that our carnings have up to date
been about 3} crores ahead of last year and naturally'to carry extra
traffic we have to use more coal.

Mr. President (the Honourable Sir Abdur Rahim): The question is:
“That a supplementary sum net -exceeding | Rs.'.3,75,000,: b&iigrafited io: ‘the

Governor dGepeul hin Councild‘to d;frngl thedchargefn vr»:}:irh will come in course of
payment during the vear ending the 31st day o arch, 1937. .in respect: ‘of
orking Expenses—Maintenance and Supply ,of Locomotive Power.” .= pect. o

b vy

'The motion was adopted.
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. 'WorkiNg Expensra: TrRAPFIC DEPARYRESRT i .-Cuil o
8ir Mwendu Rau: Sir, I beg to move:

_That a supplementary sam not exceefling Rs. 7,25000, be granted to the
Gp:\rcn::;r d(i;_r::nL 'hm' Co;;n_c:]d_w di'[mgl %he'd rgcfs ﬁliﬁth‘l will come jn course of
pa. g the yeat ending the 3la ay o arch, 1937, i t of
'“;ork't_ﬁg' Expanuu——-"hfﬁt?'Depgntmen{‘.” W 7 i repect o

Mr. Pregident (the Honourable Sir Abdur Rshim): The question is:

“That s supplemenfary som Tot exceeding Ra. 7,25000, be -granted to the
Governor (iemeral in Coumcil to .defray the rges which will come in coorse of
wﬂe_ﬂh during the ’fear.andmg_.the st  day of March, 1037, in respect of
‘Working Expensee—Traffic Department”.” )

'The motion was adopted. t

S e

WorkinG Expenses: MisceLLaxeovs ‘Expenses.”
Sir Righavendra Rau: Sir, I beg to move;

“That a anpplerﬁentary sum not exceeding  Ra. 18,75,000, bhe granted to the
Governor General in Council to defray the chargea which will come in course of
payment during the year ending the 3lst day of ™March, 1837, .in. respect of

(T

‘Working Expenses—Miscellaneous Expenses’.

M, i'l;;sidontl (the Honourable Sir Ahdur Rahim): Molipn moved:, .

“That a supplementary sum not exceeding Rs. 12,75,000, be grapted to the
Governor (3eneral in Council to defray the charges which will come in course of
payment during the year ending the 5lst day of March, 1837, in respect of
‘Working Expenses—Miscellaneous Expenses’.”

Babu Baijnath Bajoria: Sir, T should like to know the explanation for
item (d) on page 7 of the Supplementary Grants:

““More gratuity payments and compensation to colliery lessors for loss of interest
and royalty due to restricted working of colliery.”

T am not able to understand this.

Mr. C. H. Witherington (Assam: European): BSir, I ahoulfi like some
information with regard to the Eastern Bengql Rai.lway. u.rmlwfay which
operates in my Province. The excess expenditure is explan{:ed in page 7
of the list of Supplementary Grants as due to more gratuity payments,
more rates and taxes and adjustment of share of sleeper control offiee. T
should like some information about the gratuities and how they are
arrived at. On page 55 para. 8 of the ].erceedmgs “of the Standing
Finance Committee on Railways, it is menﬂoned that ‘‘an increase of
five lukhs is due to more gratuity p.a:yment-s . Ip para. 4 on the sar:ar.».
page, it is stated: ‘‘the budget provision for gratuity has proved to be far

out. the difference between the revised and the original estimate heing

11 lakhs”. T should like to have some information on these two points
from the Honourable the Mover.
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Sir Raghavendra Rau: Sir, the first question that has been put to me
is with regard to the compensation to the colliery lessors for loss of
interest and royalty due to restricted working of colltery. This is due to
the fuct that there was a suit against, I believe, the East Indian Railway,
with regaurd to compensation for cosl which the Railway could not afford
to allow to be extracted because of tha risk to the railway line above. It
was a case that went up to the Court and this is the decree of the Court
which has to be honoured. As regards the gratuity payments, I am
afraid that this is & matter in which accurate estimating is elmost impos-
sible. These payments vary from year to year and there is no certain
mathematical rule by which we may say how many people will retire in
the course of the year to whom gratuities will be due. The payments in
the last few years have been a little bit higher than ususl owihg to the
fact that retrenchments were taking place. We had anticipated that as
a result of the slowing down of retrenchment, the payments would come
down much more steeply than they have actually come down.

Mr. President (the Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Res. 12,75,000, be granted to the
Governor General in Council to defray the charges which will come in course of
payment during the ycar ending the 3lst day of March, 1937, in respect of
‘Working Expenses—Miscellaneous Expenses’.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thureday, the
4th February, 1987.
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